
Central Administrativ/e Tribunal
Principal Bench, Neu Delhi,

OA-994/93

Neu Delhi this the IBth Day of April, 1994,

Hon'ble fir. B.N. Ohoundiyal, Member (A)

Smt, Chrsndaruati,
U/o late Sh, Cham an Lai,
yo Quarter No.11/s/251, Ordnance
ractory Estate^ durad Naqar.
Oistt. Ghaziabad.

Sh, Shiv Autar,
5/o late Sh, Chaman Lai,
R/o Qr.No, Si/251, Ord nance
factory Estate, Murad Nagar,
(U.P,) ,Applleant 8

(By advocate Sh. A, K, Bharduaj)

ver su 8

Union of India
through the Secretary,
Ministry of Defence Production,
Central Secretariate,
New 0 el hi,

The Director General,
Ordnance factories.
No, 10 Auckland Road,
Calcut ta.

The General Manager,
Ordnance factory,
Murad Nagar,
Distt, Ghaziabad,
U.P,-20 1 20 6,

The Estate Officer,
Ordnance factory,
Jbrad Nagar, Distt, Ghaziabad.

Resporfiden ts

ORDEn(ORAL)by Hon-ble «r. 8.N. Ohoundl^l. ,^b.r(A)

There are tuo appUcanta; applicant N,. i j
S-nt. Chanderuati. uldou of late Sh, Chaman Lai /
"ho ua. porting a, fl.chiniet in the Ordnance rj
Oi.tt. Gharlabad. Applicant No. 2Sh. Ship Aotar

eon. They are aggriey^l that c.mpae.ionati
i(V / i
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roont has been denied to them, Sh, Chaman Lai

died ©n 19,4, 1992, Thereafter the uidou applied

for compassionate appointment which according to

the respondents was considered by the competent

authority and it was found that the family was not

in indigent condition.

The learned counsel for the aoplicant has

contested the av/ermente made by the respondents that

two of her elder son^are earning mempes#. He has

clarified that these sons are living away from the

family and they have their oun family to support.

He has also high-lighted the fact that the applicant

has to look after two minor daughters. However, it

is clear that apart from having two elder sons who

are living away, the uidpu has been oaid an amount

of Rs, 79000/- as terminal benefits and is receivino
fK4xUjJ^

pension of Rs, 1182/- + 582 as relief. Her

cnse was considered by the competent authority and

it is on those ground that it was rejected,

I hold that this is not a fit case for this I

Tribunal to interefero. The 0,A, is, therefore, /
dismasedd. It will, however, be open to the respon/
te consider the case of annlicant No, 2 for rr
appointment after he attains maturity, / j

costs, / J

(B,N. DHOUNOrrAl
MEPIRERCa) I


